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Prsssnti Shri K.T» Anantharainan»
counsel for the

^dmit.'

Issue notice to the respondents

to file their counter within 4 weeks

with a copy to the applicant, who may

file rejoinder, if any, within 2 weeks

thereafter.

List the matter before the D.R. for

for completion of pleadinQS. After
I

the completion of pleadings, the matter

be put up, bbfore the Bench.

'' AO ^̂
- V .'I ^

(;U.

List on 23.3.94.

(3. P. Sharma)
fl(3)

'-1 o,

• / / I, J

n ^

8.

OA No.266/94

23-3-94.

Presenf.Sho K.T.Ananth

Fresh Notices may

respondent^ No, 5,7 and ?

ondent No. 2 returnable

the meanwhile the serve

may file their" counter.

dbc

amen.

Counsel for apdlicant..

Sh. Praceen Kudar, Astt.
for respondent No.l&2,

be issued to

through resp-

on 22-4-94. In

d respondent

(S.ANT03H SARDAN/j)
DEPUTY REGISTRAF
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OA No,266/94

22-4-94,

Pr«sent:Sh, K.T.Anantriarainari,
Counsel for aipllcant.

Orders

a CounselSh, VIjay Meht
for respondent, No,ifit2,

RrK- Vj
Sh, Slkdaj;

2i>o .

<f^ rs'^ondent

Sh, Murari^al^

Nb,6,

for

respondent N,

The proof of serv

respondent Noo2 In resp

respondent No,5,7T-as^
filed. They are directed

6-5-94, Counter may als<{>
20-5-94 with advance

Case may be listed for

ce l3$

ct of

not been

to do so by

be filed by

to the applicant,

Scrutiny on 24-5-94,

_ A

ad'n as

(SANTOSH SARDANA)
DEPUry REGISTRAR

cojy

9
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OA Noo266/94

24-5-^4o

Orders

Present:ShoK.T. Anantt
Cornsel for ai

araman^

dplicant,

Shw Rajender D
for respondent

Sho Praveen Kuta

Depttl.represei

Departmental

on b^alf of responden

been directed to file

he states that Shri Tar

has already ^ resigned«

Counsel for respondent

to file Vakalatnama -wH!

may be filed by 6-7-94

to the applicant,Case

scrutiny on 14-7-94,

(SANTOSH SARDANA)
DEPUTy REGISTRAR

att.
No,4 to 9i

ar# Asstt,

tative.

representative

: No,l&2 has

$n affidavit as

a Chand, respQNo,3

Mr, Rajender Datt,

No,4 to 9 undertakes

hin 2 days. Counter

with advance copy

iray be listed for

Pdgs No.
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OA Nq.266/94

14-7-94,

PresentrSh, K.T, Anantharaman.
Counsel for ajipllcant,

Sh.Praveen Kvjnjar for
reap,No,1,

Sh, Puran Chacid for
reap.No,2,

Sh, Rajinder Djutt, Counsel
for respoo.No,4to9,

Orders

Page No.

, ra

1

A\U-I
(,♦->—

Aj'
5 o

An Affidavit reg arding respondent

No,3 that he has already resigned from

his office has not beea filed as yet, Depttl,

representative on his oehalf undertakes to

file the said affidavit by 15-7-94, Resp,No,l&2

-undertakes to file Cotniter Byring the couree of

the day.a copy of which has already been given to
(3^ K- oouxkjf- 4

-pfehe applicant as well asj^resp. No,4 to 9, Counsel

for respondent No,4 to

his Counter today, Co tans

4 weeks time to file the

by 12-8-94, Case may be

19-8-94,

(SANTOSH SARDANA)
DEPUTY REGISTRAR

also landertakes to file

el for applicant seeks

rejoinder. It may be filed

listed for scrutiny on
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D

d

Itern-07

07w266/94

19.3.94

Present ;K.T. Anantharamaiji
Counsel for the

Sh.Vijay Mehta,
for respondents

applicant.

Cpounsel
no.l & 2.

The counters have )een filed

by respondents no.1,2 and 4 to 9.

The counsel for the app

takes that rejoinder to

will be filed during th

the day. The responden

WciS issued a notice by

(post on 16,2.94 but til

icant under-

these

e course of

: no.3

registered

date

[nobody has appeared on his behalf

A fresh notice by regisi;ered post

may be sent to respondent no.3 '

to file the counter by ;.6.9.94

v/ith advance copy to the applicant.

Case may be listed on 26,9,94,

{ Santosh Cerdana )
Deputy Registrar,

Orders
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04-266/94
26,9.94

Present:Sh ,K. T. An an tharaman,
Counsel for the

Shri P ravin Kuni
for the respone

I.e.NO.086821

applicant,

ar. Assistant
ents.

The pleadings ar€:

irl respect of all the :

except respondent. no,3»

two notices issued on 1

25.8.94 by registered

has appeared on behalf

no. 3 till date. The c
li

before the Hon'ble Benc

directions as directed

Bench vide its order da

£>h 25,10r^4r

complete

espondents

Inspite of

6,2.94 and

post^ Nobody

of respondent

ase may be listed

h^for further .

by the Hon'bf^

ted 8.2.94,

(' San tosh Sardana )
peputy Registrar,

-M.

Page No.

Orders
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OA. 266/94

Page No._

Orders

Ptessnt:- Shrl K. T. Anantharanan,
counsel for tbe applicant

Shri Uijay Plehta,counsel
ror officxal respondents

5hri Rajinder Dutt,counsel
f*or private respondents

Vide order dated 8.2.94 it was

directed that after completion of the
pleadings, the matter be listed for
consideration and grant ®f interim relief
prayed for by the applicant in para-9 of
the OA. The interim relief prayed for by
the applicant is that the respondents be
restrained not to operate the seniority list
dated 26.9.91 and 24.2.93 for any purpose
whetaeever including confirmation,
regularisetion, seniority and promotion,
but to operate on the seniority list of
May 1985 (Annexure A-3).

Heard the learned counsel for the
applicant.

In the matter of seniority if a
point blank injunctfonl^ainst the official
respondents ^ besides blocking further "
promotions, the adrolnistrstion uili fina
it utmost difricult to find competent
parsons to man tha post. Thus,in such a
Situation, the intorast of the applicant can
only be protected by sn order that if any
promotions are made by tha respondents on
the basis of the current seniority list,
then those promotions shall be subject to
the outcome of the OA and persona so
promoted was also be informed that their
promotions Soesubject to the Oinel decision
in the OA. 266/93.

The learned counsel for the applicant,
houever, argued that since pleadings are
eomplate, the matter can also be disposed of.

Contd...2
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The applicant is given liberty to get the
order of expeditious hearing from the
Hon'ble Chairman, if so advised.

The matter be listed in its own turn.

A copy of t'.xs order be placed in
OA,2^/94 Prebhat flohan 4 Ors,

iingh)

0/

4
(3.P. Sharma)

inC3)

6.C


